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ofhigbly sopbistic-atrd machine,. The actual 
production of th~ mac'hine, (including the 
sophisticalrd one.) during Ihe yean 1969-70 
and 197()'71 has been of the order of 2334 
Nos. \"a1urd al R • .l2.76 crores and 2372 Nos.":'" 
(ligures provisional-"alurd at Rs. 16.34-

. CI"OI'rS reSJ><'cth-ely. 

AIMorptI_ of Eaaploy_ of RaU_y 
E1eetriticadoa .. EIectrlc Loeo8laed 

Kaapar 

2723. SHRI CHANDRIKA PRASAD: 
Willlh. Minisler of RAILWAYS be pl .... srd 
\0 state: 

(a) whether the General Manager, Nor-
thern Railway while dilCussing with a dele-
galion of Railway Electrification employees 
in Eketric Loco-shed, Kanpur on 30Ih july, 
1970 assured thaI Ihe Railway Electrificalion 
employees would be considered for aboorplion 
in Electric Loco shed, Kanpur when vacancy 
occun; 

(b) whether the DEE/RS/N. Rly/Kanpur, 
has not recruiled a ~ingle Railway Electrifi-
cation employee till now, wben outsiden b.tve 
been recruiled by him, if so, the reasons 
Ihttd"m; and 

(e) the number of per«ms recruilrd from 
outside? 

THE MINISTER OF RAILWAYS (SHRI 
HANUMANTHAIY A): (a) No. 

(b) an<! IC). 80 .killed fillers have been 
recruited by advertisemenl. The casual 
labourer. could not salisfy Ihe requisite quali-
fications and hence none was recruiled. 130 
casual labourers are being ablOrbt.d against 
,'acaneies shortly arISIng in the Traclion 
])qlariment for which Ihey have been found 
suitable. 

2724, SHRI S. :>I. MISRA: Will Ihe Minis-
ter of LAW AND JUSTICE be pleased to 
Ilatc : 

(aj the number of vacancies exisling in I he 
varioUl High Court, according to the .anction. 
ed slrenglh separalely for each High Court; 
and 

(bi the reasons for nOI making appointmenl. 
in the veriou. High Courtl considering ,he 
accumulalion of arrean of pending caK'S ? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI H. R. GOKHALE) : (a l A 
statement is atlacherl . 

(bl Froposals to fill lOme vacancies h.ave 
heen rcceive<l from Ihco State authoritict and 
are ·being procClled. The Slate aUlhorities 
have been rem inded to aptd ite propoeah to 
£11 lhe R'JIlaining ,·aeancies. 

SID/nnm' 

Permanent Additional 
judge judge 

Allahabad High Court 4 
Andhra PradC'sh High 

Court 3 
Calcutta High Court 2 3 
Gujarat H:gh Court 3 
Kerala Higb COUrt 
Marlhva Prad ... h High 

Court I 
Mysore High Court I 
PatD8 High c.,urt 2 
Punjab and Haryana 

High Court 2 

Vac:aacIes .pIat tile appro"" .-re-.tJa 
of die Supreme Coart 

2725. SHRI S. N. MISRA: Will tht'Mi. 
nister of LAW AND JUSTICE be pleased to 
Itate : 

(a) how many vacancit'! exilt against the 
approved ,t ... ngth of the Suprem~ Court: 

(b) since when Ihe., vacanei.,. have re-
mained unfilled and Ihe rea.on. for the I8me ; 
and 

(e) when Government propose to fill in 
theu- vacancies ? 

THE MINISTER OF LAW AND JUSTICE 
(SHRI H. R. GOKHALE) (a) : Three. 




